
CENTR AL tD11 IN ISTR AT IVE TR IBu NAL 

CALCUTTR BENCH 

No. fIR 378 of 96 
OR 1341 of 95 

Present : Hon 'ble Mr.Justjce A.K.Chatte es, VIce—Chairman 

Hon'ble Mr.i9.5.flukherjee, Administrative Neniber 

ANITAVA DAS 

Vs 

UNION OF INDIA & CR5. 

For the, applicant : fIr.N.Bhattacharya, counsel 
IIr.C.Samaddar, counsel 

Fr.the respondents: IIs.U.S,anyal, counsel 

IIr.R.K.Banerjee,counsel(prjvate Respondent) 

Ito 

Ifeard on : 7.2.97 	 Order on : 7.2.97 

ft 0E ft 

A.K.Chatterjee,_VC 

Heard the counsel for both the parties. Reply 	to 

OR is already filed. The amendments mede--by the petitioner appears 

to be £mal in nature and do not change the nature of character of 

the application. In such circumstance the amendments made are a-eep#e. 

fIR is 	disposed of accordingly. The Official and private respon— 

dents may file reply to the comprehensive application filed today1a 

week before 2.5.97 when the CA will be listed for admission hearing. 

The petitioner shall forthwith serve the copy of the comprehensive 

application on all the respondents. 

J~~Y~ 
FIEFIBER (A) VICE—CHA IRIIAN 


